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countenanced in view of the decision of the High Court
in Lekh Raj supra. Moreover, applicant is to be

screened in Group-D category for regularisation and

Typist being a post under Group ’C’, the same is to be

filled up as per the relevant recruitment rules and a

person cannot be straight away regularised de-hors the
rules. Moreover, the regularisation is to be accorded

by the respective Division, and not by the

Construction Departmant.

g. However, the issue regérdiﬁg claim of the
applicant having been utilised as Typist from 19832 to
2001 is concerned, we find that the applicant has

.
annexed several certificates issued to him by +the
officers of the Railways including the
ASTE{Construction), Ghaziabad, Section Engineer,
5IG{Works}, Saharanpur, Deputy CSTE, RRT, NDLS and S5E,
Signal (Works), SRE. These certificates have not been
found +to be either manipulated or fabricated by the
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